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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHKI,

RA No, 255 of 1995,
in

OA Nc,6 of 1993,

New Delhi, this the  Jend day of October, 1995,

Mahender Singh

S/0 Shri Daryao Singh,

R/0 FB-15/2, Tagore Garden,

New Delhi-27, . +. Applicant,

Ver sus

1. Union of India through

The Secretary,

MINISTRY OF AGRICULTURE & COOPERATION,
Krishi Bhawan,

New Delhi-1,

AR Y E The General Manager,
Delhi Milk Scheme,

West Patel Nagar
Govt, of India, New Delhi-B8, ... Respondent s,

ORDER BY HON'BLE MR B,K, SINGH, MEMBER(A)

This revieu application No, 255 of 1995
in OA No,6 of 1993 is direct ad against the
judgment and order dated 11,8, 1995, The basic
question that arose in that judgment related to
grant of incremsnt and bonus for the suspension

s
period, Once a pariod is not treat ad as on duty ‘

o

the logical corollary is that the peripd would petfe
counted for the purpose of increment s and for 5o
grant of bonus and tha competent authority has
already sxarcised his Povers in that regard by
declar ing the applicant absent fegm duty and the
Period as not spent on duty and consequently denied

him the banefit of increments and bonus,

The reviey of Judgments can pe

allowed on thse thres 9rounds, namelys
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mater ial or evidence, which, after the

i axarciseWﬂiligance, Wwas not within



-,
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the knoulzne of the applicant or could not
be produced by him at the time whan the
order was passed;

b) there was some mistake or error appar ent
on the face of the record which could
matsrially changa the complaxion of the
Jjudgment; and

c) for any other sufficient reason,

After going through the revisw application,
I do not find discovery of any new and import ant

material or evidence, which could not be produced by
the applicant at the time when the order was made,
There is no other sufficisnt reason warranting the
€ review of the judgment and accordingly, the revieu
application is summarily dismissed under Order

47 Rule 4(i) of the Code of Civil Procedure,

( B.K.Singh )
Member (A)

/sds/
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